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at e 	Order_of the Tribunal  

	

5,12,01 ' 	Issue notice of motion, Returnable 
• ) by four weeks. 

The respondents may rile reply as  

r\\-a 

	

	 to why contempt proceeding shall not be 

)' I ni t I a ted. 

1 	 1 	List on 100,02 for orDer, 

-)S 

4 	 \ c. 

	

1 	f1ember(J) 	 Plamber(A) 

mb 

a 	
10.1.02 	Aw4t service report. List on 

y1..2002 for order. 
A 

6'.vv 	 Member 	 ViceChairman 

mb L 
) 

	

I 	Post the matter on 12.2.2002 a1ong. 

with O.A.296 of 2000. 

_ 	(C u 	t•. 
Member 	 Vice-.Chairman 
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4.2.02 	 Heard Mr.K.Qas, learned counsel 
It 

for the applicant. 

Considering the Pacts and circurns-

tarices of the case, we dropp 	the th: 

Contempt Procesdin. 	 Th.' 

£ o 	 I C (a 
Al f 	

M emb er 	 'I I c a-C ha i rma n 

,brP 
passed 

	

12.2.02 	In view of the orderLin  Q.A.2.96/2000 

this petition stands disposed of. 
II..- 

.. ....................... 

Member 	 Vice-Chairman 
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BEFORE THE CLTRAL ADM1NISTRATIV TRIBUNAL : GUWAHATI 

BENCH 

cPILJL1UPfl t±Q. 

IN THE IATTER OF 

An application under SectiOn 17 of the 

Central Administrative Tribunal Act 1985 

tor, drajing Contempt Court procaedifl9 

against the conteinfler No. 1 for violation 

of Hon'ble Tribunal's order dtd. 26.62ø1 

in Misc. Application No. 144/201 in O.A. 

No. '296/2ø@(. 

-AND- 

IN. THE MATTER OF - 

Willful and deliberate violation of the 

aforesaid order passed by the Hon'ble 

TribUnal in Misc. Case No. 144/201- 

-AND- 

IN THE MATTR.OF 

Sri Jatindra Sarmah & Ors. 

Cetra1 	 1ribna1 

,4UEC2U 
- 	I 	- PUjkqj.1j

- 

APPLICANTS. 
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Bench 

- VERSUS- 

Union of India & Urs. 

• RESPONOENTS2 

IN THE MATTEFIOF - 

Sri Ranjan Kumar. Das, 

son of Sri Harnath Das, 	 * 

Divisional Forest Officer, 

Sonitpur West Division, Tezpur, 

District - Sonitpur, Assam. 

- .APPLICANT 

-VERSUS- 

Sri Bift Bhara Hagjer., lAS, 

Secretary,Department of Forest, 

Government of Assam, 

Dispur, Guwahati-6 

• . CONTEMNER 

The humble petition of the applicant - 

Contd. . . 1- 
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MOST RESPECTFULLY SHEWETH 

1. 	That the applicant as petitioner Mo. 2 in 

O.A. No: 296/2000 has challenged the impugned Central 

Government Notification No, 16016/2195-AIS (H) A dtd. 

9.11.95 i.e. Amended Indian Forest Service (Fixation) of 

Cadre Strength) Seventy amended Regulatio.n in respect 

• of Assam Meghalaya Cadre by amending the existing 

Indian Forest Service Fixation by Cadre strength Regula-

tion 1966 by including 22 posts of DCF (Deputy Conser-

vator of 'Forest) Trritorial as included in the IFS 

Cadre Rules thereby depriving the members of the State 

Forest Service like the applicants in the rank of Deputy. 

Conservator of Forests posting in Territorial Division, 

of Assam although no such posts exist in Assam as per 

any notification issued by •the State Government or any 

proposal made by the same at any point of times 

That the aforesaid case amended before the 

Central Administrative Tribunal, Guwahati Bench and the 

same was admitted on 27.9.2000 and notice was issued to 

the Respondents and the case is , at present pending for 

final disposal before the Honble Tribunal. 

That 	during the pendency of 	the 	said, 

original application, the Central Government directed 

the State Government to notify the Territorial Division 

Contd.. -I- 
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as Cadre post as reflected by• letter dtd. 27.42001 by 

the Director General of Forests and Special Secretary, 

Ministry of Forest and Special Secretary, Ministry of 

Environment and Forests addressed to the Chief Secre. 

tary, thereby causing serious loss/prejudice to the 

interest of the applicants when the entire matter, was 

sub-judice waiting final adjudication. The Honble 

iribunal by order dtd. 2662001 directed the State 

Government not to disturb/alter the position of the 

applicants vis-a-vis their status until further order's 

in terms of the letter dtd. 27.4..2001. 

Copy of the aforesaid order dtd. 26.6,2øø1.Od3/f2_/1. 

is annexed herewith and marked as ANNEX- 

URE-A. g 

4.. 	That your applicant states that after procur- 

inga copy of the Order dtd. 266..21 he intimated the 

Government on 29..6..201, In this connection it may be 

stated since there were other applicants who had also 

informed the Government about the Hón'ble Tribunal's 

• orderS dtd. 266..201 potitoner in the said original 

application, the copy of the Hon'ble Tribunals order 

dtd. 266..201 and: already informed to the Government. 

By the said order it was clearly directed that the State 

• Government wa restrained from 'altering the status 

position of the applicant with regard to the post with-

out leave of the Court until further orders. 

Contd... 
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5. 	That your applicant,  states that by Govern- 

ment notification dtd. 3.12,2001 issued by the Deputy 

Secretary, Department of Forest, Government of Assam, 

one Sri F.Ahmed, belonging to the State Cadre was 

posted in. the applicant's post and he was transferred to 

attached post in the office of the Conservator of For-

ests, Northern Assarn Circle, Tezpur in gross violation 

of the interim order dtd. 26.6.2001 passed by the Hon'-

ble Tribunal and therefore committed willful.and delib-

erate violation of the aforesaid order of the Hon'ble 

Tribunal. The applicant states that till date he has 

not handed over charge as Divisional Forest (1ff-r'r 

Tezpur in terms of order dtd. 312.2001.. That your 

applicant further states that in grass violation of 

interim order dated 26. 6..2001 passed in Misc. Case No. 

144 of 2001 in CLANo. 296/2000 the State Government has 

been altering the status and position of various offi-

cers holding the post of the Divisional Forest Officer, 

Assam who were applicants in O.A.No, 296 of 2000, there-

by committing contempt of this Hon'ble Tribunal. 

6. 	That the applicant states that the effect and 

contempt of the Hon'ble Tribunals order dtd. 266.2001 

is clear and unambiguous and as such the action of the 

State Government in not complying the aforesaid order 

is clear, willful and hence the contemner is liable 

Contd, 
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under for contempt section 17 of the Central 	rriinistra- 

tive Tribunal Act, 1985. 

7. 	That this application is filed bonafide and 

in the interest of justice. 

• In the premises aforesaid it is most 

respectfully prayed that Hon'ble Tribunal 

may be pleased to issue notice to the 

• contemner to show cause as to why contempt 

of Court proceeding shall not be initiated 

against him for willful and deliberate 

• violation of the order dtd. 26..6..2001 

passed 	in 	Misc. Case 	No. 	144/,21 

• in O..A296/2000 and upon hearing the par-

ties and on perusal of records be pleased 

to .•punish the contemner in accordance 

with law and be pleased to pass such 

order/s as Your Lordships may deem fit and 

proper. . 

	

nd for this act of kindness your applicant as in duty 	• 

bound shall ever pray. 	 • • 

A 

Contd... 
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AFFIDAVIT 

I, Shri. Ranjan Kumar Das, son of Sri Harnath Das, aged 

about 42, presentlY serving as Divisional Forest Offi-

cer, Sonitpur West Division, Tezpur in the district of 

SonitpUr, Assam do heeby solemnly, affirm and state as 

follows: - 

That I am the applicant in the instant 

application and being acquainted with the facts and 

circumstances of the case. 

That the statements made in this affidavit 

and in paragraphs / 21  

are true to my knowledge, those made in paragraphs 

3) 	are derived from records which I 

believe to be true and 'rest are my humble submissions 

before this Hon'ble Tribunal. 

And I sing this affidavit on this the 4 th 

day of, December, 2001 at Guwahati. 

Identified by me 	S 	 Deponent. 

Advocate's 	 S 

Contd.. .. -I- 
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cite or AJpl.LLurls  

or 	spObu1ett   

	

b.b.2001 	by 	this 	application 	the 

applicant6 have prayed that the 

opeLat'i'Ofl 	of 	the 1tt$' dated 

2.7.4.2001 i8aueJ 'by the 1)trectoc 
0 •  

General of Foreet9 and Specxa 

Søcrtary, M,.nietry of tnvirolOnt 

.F /1 	be 	&uipandod 	during 4, . the 

pendency -of the O.A. In the O.A. 

the applicants have chalen9ed the 

00 	
NotiicatiOfl 	iláted V.11.IVSZ by 

0  whiCh the CentaL en'ent boo 

ixed the cadre aLrwng to ar,d has 

.ormaEked IwentytWo PQ3 at 

Deputy Conservetor of eoreatv# 

(,rroturial)ior the n m1.tCa oL the  

fld1ct 	I)ett 	RVC'O. 	te 

Contention of the lernid counsel 
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2b.6.2001 

for the epptrcent is that if the 

letter dated 	27.4.2001 	is vven 

erfect, " th' O.A. •h$ll te 4eri 

intructuous and the applicant, will 

suffer ..rreparab1e 1088 and injury. 

On the other  hand, Mr B.C. Rathøh ,  

learned /ddl. C.G.S.C., has Submitted 

that by the ',iatter dated 27.4.001 

the State Government he& been only 
• 	asked 	to 	have 	the 	t.rritoçiat 

• diviaione notitied and couununcete 

the earne to the ?Uniatry to ,n4ur.e 

that only cadre officers are poated 

to the cadre pot8. It Ia uubmitted 

that NotificAtion in px8uaflce to 

he .iip'.:gnd has not yet bqvn 

issued and there is no iikeiihood of 

• any 	immediate 	injury 	to 	the 

dpplicants. 

We bv 	coneidered the'riv*l 
• 	

8ubmis8ione 	niade 	by 	the 

counsel for the parties and pørus.d 

the impugned letter. , As the 

Notification c1d 9 . 11 . 95  tsufldr 

serious chal lenye this 

Tribunal 	ad 	the 	letter 	datd 

27.4.2001 n ow impugned1 is only a 

coneequentil step, in our opinion# 

it shall' . just and proper to 

protect 	the. 	interest 	of 	the 

applicants so an their position. u 

not be disturbed aa . a conaequonQ to 

• 	the 	letter 	dated 	7.4..2001. 	The 

application s' accordingly disoad 

of with. a direction that though 

Notification L'egsrding , territoria 

d.ivi.sOn'.rn4y b.1uued in pu3USflC 

letter 	 '1.4.2001, howev 

he position of th ap1lcanta visa 

;yi a their atua shal.1 not he aLt'otj 

until further orders. 	• 
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Digpur,the.  
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O.FRL 6j2ogjJP.IIILi 	
- In modifiCatiOn of' tu -.s Depart- 

Fo ,f FE'. 66/ O/i9CE', ,dtd .1 1,:9..?OO1,. 

Shri A.K. Das, eputy Conser3tOr dr 4dts ( riow under 

order of transfer) is fr tif nteie 	Y 	UjjbrviCe, 
,.•..i: 	L.L' 	•...• 

rarferrednd pose1d as Oi. n. s.LOfla. Forest Df.?icer, 

HaltUgaOfl Division, Kakrajha with e1fPecttPrOt$ date 

b 	IrIJ 21, 1  ib 
he tdkes ov .er c h ares ± ce 	3,N.Patir1, Qsiona1 

OreS LJfl'icer, KOkr)h;i: Socidi PorrOiJis.Qdr 
rIT 

KokJhaiS re1ievd ?rom 
•• Oi.:E, ft 

-In m6dif1atifl of' this Depart-

mnt 1 Notif'iCati 0 fl NoFRE. 68/2001/ 	TII/i7-1 	dtd 

19.11.20011 Shri F.M. Ahmd )ividfla1r0ra3t Officer, 

Sdcial Fore stry Division, Bisuan?th haria1i, is in the 

interest of public service, trans?errd and psted as 

.S y IUti 
Div.iOflal Forest 0ffir er Soni pur iJest Divisiop, 

Tezpur, with effect from the dire h take over chatrtjes 

vice bhri R.K. Das, Dikisiondl F1 pf'est Officer traris- 

fired 	S 	

• 	 . . 

.5 	
5. 	 UJ. 	.:.• 	 • 	 : 	... 

.:- 
On relief, h ri R,K. Ds 

NO.LRE
DIv1s1Ofl1 Forest Officer, Sonitpur Ut DijisiOn 

Tezpur is in th'inerst of publiC serjice, trans- 

and posted as,)eputy Conservator of Forests 

atta.hd to the Don .hiaor of Forest, Northern Assarn 

Circ1' Tezpur, with e31ectifrOmt1B 	te he assumes 

c h 8rge .gaiflSt the 	 vaCflCY 

S 	 sd/ M.MP
S  

0.Uby Secretry to the Gcv./t. of Msiam, 
Forest DeportmGntiSPur. 

Ccnto. 4QOP/2., 



j .  -cieoo No.FRE. 68/2001/Pt.IIi/2.1', Dated Dispur,the 3rd December, 
2001.. 

Copy for information and. n.ecessy pcti.Ofl.tQ :- 

i) Te ccountflt Eeneral (A&E),icscrn, NidamqaOfl, BEltold, 

Guuah ti-9 

The Principal Chief. ConserätOrOf Forests, Assam t  Rehabari, 

Gujahti8. 	 .. 

Th1e LhiefLOnser\Jat0r of ForebL (Teiritori.), M,9am, 

Panbazar, Luvahati-1. 	 I  

The Chief Conservdtor of FDrsStS (Jildlife), cssam, 

RehibJri, Gutjahjti-.8. 	
If 	(

i.5) The Chie? Cnservator of For 'ts (Social Fartlsbry),,MSSafl%, 

Z1oo Ndreng1 1 fOad, Guuhati-24 . 

Th C hif Lonserator of oasts (P 	rch Education and 

UorkingVIla), Assalpt Guuhti-244 	
0 

The Lonseriaor of F ors t s ,rN O Lh t1rfl M s5am'CirCle,T purl 

WecrnAs 	Lircie, Kokr..ajh'r/ UppGrSSa1n Soci4i 

Forastr Circle, Naçaon. 

6) Shri M.KDas,L)CF, C/a Div.iIJnal Fores0f'fiC0r, Karimcjani 

si1Ofl, KdFimgani. 

9) Shri F.A. Mned, Divisional Fure5 Of 'fiC: r 	ocial'tFoeStrY 

Division, B.suandth Chaiialii. 	 r 

ia) fri R.k. 	iivisiOnal 	•t.iCf ,re•, .S,o;ri:tp.4rdaSt 

DivisiOn lezpur 

ii) Th pS toth I1niser, Fos, 	 upurGuuahat6 

for fcvoUr of inforh1aiOfl of thd fl1nist'rD 

-.. 	
. 

Inc Jeputy. Dupctor, hssdIfl Govt4 Pes, 0arunirna1dafl, 

fur favour 0f . .Ubl1C iiio? th .abQv 	qtifica- 

tion in the next Isue of t , 1 9; ° sam •Gazette.. 

PesOflal File of the o??iCers 
• 	 . 	 ..- 	

• 	 . 

8y 1.order ...ep 

- 	

- 

0 	 : 

Deputy 5cre.aiy cu tha ovt cf 5saffi, 

I 	For1e3t JEpdrtriwnt, iJs1ur0 

.d : Ii 1 
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